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Between:

Sy i'mAmm-oamma .'b‘dl -Applicant
And e

The Chief Postmaster General
A,P.,Circle, Dak Sadan,Abids ,
Hyderabad=l and 4 others cesn Respondents

REPLY STATEMENT FILED ON BEHALF OF THE RESPONDENTS

I, H.Seshagiri Rao, son of H,Nargsimha Murthy, aged
about 54 years’, Occupation: Government service do hereby affirm

and state as follows:

lf I am the Assistant Postmaster General (S&V) Im xhm
working in the office of the Chief Postmaster General, A.P.Circle
Hyderabad and as such I am fully acguainted with all facts of the

TTTT Tt = smemtee _edatament on _behalf of all the

Respondents 1w m"m as I have been authorised to do SO, The
material averments in the OA are denied save those that are
specifiéélly admitted heréunderﬁ The appliéant is put to strict
proof of all such averments except those that are specifically

édmitted hereunder:

The Respondents 1 to 4 submit the brief history of the

case as follows:

The Re=mmgapplicant was appointed as a Temporary clerk in
Mahabubnagar ‘HO on 20=10+66 under *ST* quotaf She was transferred
to Vellore Division under Rule 38 of P&T Manual Volume IV and she

joined there on 1-3=68, and worked upto 1=8«68 and she was again
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transferred under Rule 38 and posted as PA, Chittoor HO with
effect from 2-8-68, She was qualified to the cadre of LSG
against 1/3 quota as ST candidate and worked as LSG Clerk,
Chittoor HO with effect from 19=-8=79; She was transferred to
Hyderabad City Division at request and worked in thet division
from 24«10-82 to 23%9*84; She again came,underrRule 38 trans-
feerroﬁ Hyderébad City Division to Chiﬁtoor‘division and has
been working in the said division with effect from 24-5-84:

A complaint that she dows not actually belong to ST community
having been received against the applicant, the Collector,
Chittoor was addressed on 13-8-91, to make enquiries as to her

actual social Statusé The ‘Revenue authorities are yet to complete—

_ the verification, According to them, the case is pending with

:ubollector, Visakhapatnam;’ The applicant got her BCR promotion

on completion of 26 years of service with effect from 1-1-93,

vide PMG, Kurnool letter No.ST/BCR/CTR dated 11«8=-93, along

with other official of 'OC' community,

. The gradation particulars of the applicant are as
follows:

Smt?T.Kuppamma,
"HSG II 0A D,0, ,ChittoO!=—

*%

1; Name mE& Designation of the official

25 Whether SC or ST : ST
3. Date of birth t lw2=48
45 Date of entry into Govt; “service : 20=10«66
SijDate of entry into the present
grade : 1-1-1993
6% Pay : 2050/~
75 DieLaI. : 1+1-19985
8; CGL No, : 196
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on the aforesaid backgrounds, the respondents

1 to 4 submit their reply to para 4 of the 0 A, as follows:

(a) Tt -is not correct to say that the applicent joined the
Department on 22-1=66. The actual date of appointment is
20-10-66: The position of the applicant was shown in the
ﬁivisional”gradation Iist“correctiy; There is no dispute
‘about the fact that stie had qualified in the examination for

£filling up 1/3 quota of LSG posts but it was against ST quota}

N

(b} It is fact that the department of post introduces the time
Bounded one promotion scheme giving the benefit of next higher
' pay to the offic;als who have putin 16 years of service in the
basic cadre w;th effeot from 30-11-1983, The official who have
already been promoted on regular basis to LSG grade prior to

”30-11-83. will no doubt rank senor to those promoted under the

TBOP scheme,

(e) It 1s a fact that Shri‘C-T.GOPalarathnam is junior to the

applicant in LSG cadre but in HSG II cadre, he ‘ranks senior to

the appdioant, having been promoted to BCR cadre with effect

from 1=10~91, as against the promotion of the applicant on

1-1-93, The applicant was permitted to work as Postmaster,

Chittoor in the vacancy caused due +t0o the grant of leave on

J subsequent retirement of the regular 1ncumbent, She was re=

lieved of the uties of the Postmaster subsequently at her requ

The basis for promotion under the Biennial cadre re
;3'26 years of service in the basic cadreﬁ? The name of the
offioial was formally included in the list of officials to be

promoted under the scheme taking her community as 'ST';' In

view of the non=completion of the verififation of social sta
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by the Revenue authorltles, she had to be glven promotion under

the Biennial Revmew cadre thh effect from 1«1-93, on completion

of~26 years of service on par with the officials coming under

other caste categoryi The applicant becomes eligible for

promotlon under BCR. Scheme dgainst ST quota provided her social

status as 'ST' is established in the werification by the Revenue
authorities, Unless this verification is completed it would be

irregular to extend such concession to the official under 'sTv

-

quota, However the applicant has not been put to inconvenience
as she has not been denied any promotion on completion of 26 years
of service, which is the basic requirement for promotion under

the scheme, . ’ ' .

In reply to the grounds taken by the applicant in

para 5-0f the OA, the respondents 1 to 4 submit as follows:

(a) As‘alreaéy submitted above, shri C.T.Gopalarathnam, the 5th

respondent ranked junior to6 the .applicant only in LSG cadre but

!
not in BCR cadre,

(b) It is not correct to say that the duties of the Postmaster
were taken-eﬁey from the applicant after the introduction of BCR
scheﬁe; ®while acting es Postmaster the applicant herself kmade
a request to the department to be relieved of the duties of the

Postmaster, on the grounds that she is not W1111ng to officiate

p

as Postmaster. A photostat copy of her letter dated 22-11-1991

is enclosed; It is also not correct to say that Shri‘c:T:Gopalan
‘rathnam is reluctant to continue as Postmaster, Chittoor HO, His
representation that\he is determined to continue as a Postmaster
is on record in this office, It is his averment that it‘the

applicant is very much’ interested to work as Postmester'only,
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she could be accommodated in any of the posts of Postmasters

that are likely to fall vacant., In this connection it may be
r Stace:u. LIt wae— 4 - - ’

1 scale of pay as any other BCR official work in the same office.

}“The judgements 6% Bangalore Bench and Principal Bench of this
Hon'ble Trlbunal referred to have not been filed alongwith the
O.A. The judgement of Bangalore Bench dated 3=-8«93 in OA NEx
No;403/92 was stayed by the Supreme Court vide order dated
24-2-95 in Rxﬂﬁ é.C; Nof 704, where in the appliéant Smt;Leelamma
Jacob was a s;milarly placed person having not completed 26 years
of service after hav;ng been selected under 1/3rd quota of LSG.
HOWever, it is submktted that each case has to be decided in its.
own merits and the plea of the applicant that her case covered

by. the judgement of the Bangalore and Principal Beheh‘oﬁwrhis

-Hon{ble Tribunal is not correctf

For the reasons. stated abeve, the applicant has not
made. out any case @Rxeither on facts or on law and there is no
merit ie the OA: It is, therefore, prayed that this Hon'ble
Court may be pleased to dismiss the OA with costs and pass such
further and other order or‘erders as this Hon'ble Court may‘deem

£it and proper in the circumstances of the casei

PO'EI%NT-/
Asst, Postmaster-General (S. & V.)

" 0lo. ChietPostmaster General,
Solemnly and sincerely affirmed this AP, Circle, Hyderabad:200 001,
.ﬂb/fday of June, 1995 and he signed
his name in my presencey
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